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THE MANIPUR ( YILLAGE AUTHORITIES IN HILL AREAS) ACT, 1956.
{80 of 1956)

AN
AcT

fo consolidate r.f{m' amend the law relating to the constitution and functions of Village
Authorities in the hill areas of the Union territory of Manipur.

Be it enacted by Parliament in the Seventh Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY
1. (I) This Act may be called the Manipur (Village Authorities in Hill Areas)

Act, 1956.
(2) It extends to the whole of the

(3) Tt shall come in

hill areas of the Union territory of Manipur. Short title,
to force on such date as the Central Government may, by extent and
- . COMMEnCce=

notification in the Official Gazette, appoint, ey

2. 1In this Act, unless the context otherwise requires,—
(a) “Chief Commissioner” means the Chief Commissioner of Manipur ;

(b) “Deputy Commissioner” means the Deputy Commissioner of Manipur
and includes the ‘Additional Deputy Commissioner thereof ;

(6) “heinous offence” means—

(i) any of the following offences punishable under the Indian Penal
Code, that is to say, any offence under Chapter VI, rioting, any offence under
Chapter XII murder, culpable homicide not amounting to murder, grievous
hurt, kidnapoing or abducting in order to subject a person to slavery, buying
or disposing of any person as a slave, habitual dealing in slaves, rape, robbery,
dacoity mischief by fire or explosive substance, and house breaking ;
(ii) any offence punishable under the Indian Arms Act, 1878 ;
and includes any attempt, preparation or conspiracy to commit, and abetment of,

b-clause (i) or sub-clause (if) ;

any of the offences specified in su
(d) “hill areas” mean such areas in the hill tracts of the Union territory of
Manipur as the Chief Compmissioner may, by notification in the Official Gazette,

declare to be hill areas ; _
() “legal practitioner” includes a pleader, mulkhtar or revenue-agent ;

i\ “prescribed” means prescribed by rules made under this Act.

CHAPTER II
CONSTITUTION AND FUNCTIONS OF VILLAGE AUTHORITIES

3. (I) For every village havin
a Village Authority consisting of—

(@) five members, where the number of tax-paying houses in the village is not
less than twenty but is not more than sixty ;

(b} seven members, where the number of tax paying houses in the village is
more than sixty but is not more than one hundred ;

() ten members, where the number of tax paying houses in the village is more
than one hundred but is not more than one hundred and fifty ;

(d) twelve members, where the number of tax-paying houses in the village

is more than one hundred and fifty.
(2) The Chief Commissioner may, having regard to the general interests of the
people of any village as also to the demand, if any, from the people of that village for
an elected Village Authority, declare, by notification in the Official Gazette, that the
village shall have an elected Village Authority, and thereupon the members of the Village
Authority of that village shall be elected in accordance with the provisions of this Act
and the rules made thersunder.
(3) Where 1o declaration under sub-section (2) has been made in relation to any
village the members of the Village Authoriiy of that village shall be nominated by the

Chief Commissioner.
4 Wherethereisa Chief or Khulakpa in a village, he shall be the ex officio chairman
£ that village; and where there is no such Chief or Khulapka

of the Village Authority o : _ ‘
in the village, the chairman of the Village Authority of that village shall be elected by
the members of the Village Authority from among themselves,

4, A person shall not be qualified to be chosen as’a member of a VillagefAuthority

unless he—
(@) is acitizen of India;
(b) is not less than twenty-five years of age ; and
¢) in the case of membership of an elected Village Authority, is registered
in the electoral roll as a voter for the election of a member of the Village Authority.

45 of 1860,

g twenty or more tax-paying houses there shall be Constitution
of Village
- Authoril

Qualifica-
tions for
membership
of Village
Authorities.
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D‘;S,q“aﬁfﬁ'- 5. A person shall be disqualified for being chosen as, and for being, a member of
f,,“;[,‘;’;’er fhrjp a Village Authority,— i :
of Village (a) if he is a member of any other Village Authority ; . W '
;um‘)::e& () ifheis of unsound mind and stands so declared by a competent authority.
office of 6. The term of office of members of a Village Authority shall be thyee years from . an m
{';'-,ﬂ:g:m of the date appointed for its first meeting. e
Authorities.

i 7 ;. Inode o gy
7. The election of members of the Village Authority of a village shall be on the Sy Y8
Election of  Dasis of adult suffrage, that is to say, every person who is a citizen of India and who
members of i8 ordinarily resident in the village and is not less than twenty-one years of age on such

Village date as may be fixed by rules made under this Act, shall be entitled to be registered
Authorities. a5 a voter at any such election.

Explanation.—A. person shall be deemed to be ordinarily resident in a village if
he ordinarily resides in that village or owns, or is in possession of a dwelling house

;herein. #
Power to .8 ') The Deputy Commissioner may remove any member of a Village Authority
remove frof his office—
’{?ﬁﬂ:am of (@) who is convicted of any non-bailable offence, or
Authorities.

(B) who refuses to act, or becomes incapable of acting, or is declared to be
insolvent ; or

(c) who has been declared by notification to be disqualified for employment
in the public service ; or

(d) who, without an excuse sufficient in the opinion of the Deputy Commis- L

sioner, absents himself from six consecutive meetings of the Village Authority ; or i

() who has been guilty of misconduct in the discharge of his duties, or of any

disgraceful conduct, if two-thirds of the total number of the members of the
Village Authority at a meeting recommend his removal.

(2) No person who has been remove

of sub-section (7) shall be eligible for ren

permission of the Chief Commissioner o

LT

d from his office under clause (a) or clause (¢)

cmination or re-election except with the previous

btained by such person in the prescribed manner,

Resignation 9. A member of a Village Authority may resign his office by writing under his

of members. hand addressed to the chairman of the Authority but shall continue in office until his
resignation has been accepied in a meeting of the Authority.

Filling of 1. When the office of a member

T

of a Village Authority becomes vacant by his
casual removal, resignation or death a new member shall be nominated or elected to fill the
VACARCI®S:  yacancy and shall hold office so long as the member whose place he fills would have

been entitled o hold office if such vacancy had not occurred.

Bar to 11. Nozelection of a member of a Village Authority shall be called in question
interference  in any court, and no court shall grant an injunction,—
ibg :I‘;“:‘:’?;n (@) to postpone the election of a member of a Village Authority ; or
matters.

(B to prohibit a person, declared to have
from taking part in the
elected a member ; or

(¢) to prohibit members nominated or elected for a Village Authority from
entering-upon their duties.

Election !%;{-'(1) If a dispute arises as to the election of any member of a Village Authority,
disputes, the™fhatter shall be referred to the Deputy Commissioner who shall decide the same

d after taking such evidence as may be

> been duly elected under this Act,
proceedings of a Village Authority of which he has been

after giving notice to the parties concerned an
produced. —
(2) The order of the Deputy Commissioner m

) iss| ay, within thirty days from the date
thereof, be revised by the Chief Commissioner w

hose decision shall be final and shall
not be questioned in any court.
Validation - 13, No act done or proceedings taken by a Village Authority under this Act shall
of acts and e questioned on the ground merely of—

B (a) the existence of an
Village Authority ;

(b) any defect or irregularity not affecting the merits of the case.

Y vacancy in, or any defect in the constitution of the

Incorpora-

; 14. Every Village Authority shall be a body corporate by the name of the village
z;i?]t; ggfau- for which it is constituted and shall have perpetual succession and a common sc.'.%f,
thorities. and shall by the said name sue and he

: sued, with power to acquire, hold and dispose
of property, both movable and immovable, and to contract and do ail other thines
Control of mecessary for the purposes of this Act. °

Village ) g

Authorities 15.. Subject to the general superintendence and control of the Deputy Commissioner
by z‘ib-d'“' the sub-divisional magistrate shall have control over ail the Village Authorities within
S10M:] " =

istrates,  the local limits of his jurisdiction.

. 16. (1) Every Village Authority constituted under this Act shall, within the local
E;’f{?fﬁg‘;; limits of its jurisdiction, perform the following functions ’ ¢ e

» Damely :
Authorities. (a) it shall to the best of its ability maintain law a

[ d : oy Y Hnd order and-for {hat purpose 261.
exercise and perform the powers and duties genera ¥ conferred and im
the police by or under the Police Act, 1961 : - Bosed. on
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Provided that a Village Authority shall not be deemed to be a police officer
within the meaning of sections 25 and 26 of the Indian Evidence Act, 1872 or section
162 of the Code of Criminal Procedure, 1898

( Extracts of sections 25 and 26 of the Indian Evidence Act, 1372 and section 162
of the Code of Criminal Procedure, 1898.

25. Confession to police-officer not to be proved.

No confession made to a police officer shall be proved as against a person accused
of any offence.

26. Confession by accused while in custody of police not to be proved against
him.

No confession made by any person whilst he is in the custody of a police-officer,
unless it be made in the immediate presence of a Magistrate, shall be proved as against
such person.

Explanation—In this section “Magistrate” does not include the head of a village
discharging magisterial functions in the Presidency of Fort St. George or elsewhere,
unless such headman is a Magistrate exercising the powers of a Magistrate under the
Code of Criminal Procedure, 1882.

162. Statements to pelice not to be signed ; use of statements in evidence.—
(1) No statement made by any person to a police officer in the course of an investigation
under this Chapter shall, if reduced into writing, be signed by the person making it ;
nor shall any such statement or any record thereof, whether in a police diary or other-
wise, or any part of such statement or record, be used for any purpose (save as hereinafter
provided) at any enquiry or trial in respect of any offence under investigation at the
time when such statement was made ;

Provided that when any witness is called for the prosecution in such inquiry or
trial whose statement has been reduced into writing as aforesaid, any part of his statement,
if’ duly proved, may be used by the accused, and with the permission of the Court, by
the prosecution, to contradict such witness in the manner provided by Sec. 145 of the
Indian Lvidence Act, 1872 (1 of 1972), and when any part of such statement is so used,
any part thereof may also be used in the re-examination of such witness, but for the
purpose only of explaining any matter refer to in his cross-examination.

(2) Nothing in this section shall be deemed to apply to any statement falling
within the provisions of Sec. 32, Cl. (1) of—the Indian Evidence Act, 1872 (1 of 1872)
or to effect the provisions of Sec. 27 of that Act. )

(&) it shall cause to be arrested without any order from a magistrate and without

a warrant—

(i) any person who is a vagrant or commits a heinous offence or who
has been concerned in any such offence or against whom 2 reasonabie complaint
has been made or credible information has been received or a reasonable suspicion
exists of his having been so concerned,

(#f) any person against whom a hue and cry has been raised on the grotind
of his having been concerned in any heinous offerice, whether such offence
has been or is being committed within its jurisdiction or outside it,

(iif) any person for whose arrest a requisition bas been received from a
police office ; provided that the requisition specifies the person to be arrested
and the offence or other cause for which the arrest is to be made or it appears
therefrom that the person might lawfully be arrested without a warrant by
the officer whoissued' the requisition,

(iv) any person designing to commit any heinous offence of which the
Village Autherity has knowledge, if the commission of offence cannot otherwise
be prevented.

(v) any person who obstructs the Village Authority in the performance
of is functions under this' Act or rules made thereunder or a police officer while
in the execution of his duty, and

(vi) any person who has escaped or attempts to escape, from lawful custody :

Provided that where a Village Authority is unable to arrest an offender it shall forth-
with report the matter to the sub-divisional magistrate who shall provide the Village
Authority with such assistance as it requires ;

Provided further that the Village Authority may pursue beyond the local limits
of its jurisciction any person who has committed a heinous offence or is a vagrant or
of bad or suspicious character, ard arrest such person outside the local limits of its
Jjurisdiction with the consent of the Village Authority within the local limits of whose
jurisdiction the persen pursued is found ;

(¢) it shall give immediate information to the sub-divisional magistrate of every
unnatural, suspicious or sudden death which may occur, and of any heinous offence
which may be commiited, within the local limits of its jurisdiction and shall keep the
sub-divisional magistrate informed of all disputes which are likely to lead to a riot
or serious affray ; and

(d) it shall supply any information which any polic_c officer or the sub-divisional
magistrate or the Deputy Commissioner may require from it.

(2) MNo person who is arrested under this section shall be detained in custody without
being informed, as soon as may be, of the grounds of such arrest.
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(3) Every person who is arrested and detained in custody shall be produced before

- the nearest magistrate within a period of twenty hours of such arrest excluding the
. time necessary for the journey from the place of arrest to the court of the magistrate

Power of
Chief Com-
missioner

to call for
records of
Village An-

rities.

subdivisional
magmstrate or
Deputy Com-
missioner.

Constitation
of vilage
courts,

Jurisdiction
of vilage
courts in
criminal
cases. |

How cases
may bs
inatituted.

Power of
village courts
to dismiss

or tesuse to
entertain
compiaint.

and no such person shall be detained in custody beyond the said period without the
authority of a magistrate.

17. (1) Every person shall be bound to render to a Village Autherity performing

the functions under this Act, all the assistance which he is bound to render to a police 5 .o 1508

officer under section 42 of the Code of Criminal Procedure, 1898, and every person
who refuses or neglects to comply with any requisition for such assistance shall be
punishable with fine which may extend to—

(a) two hundred rupees, where the sentence is passed by a village court ; or

(b) five hundred rupees, where the sentence is passed by the court of a sub-
divisional magistrate.

( Extract of Section 42 of the Code of Criminal Procedure, 1898.

42. Public when to assist Magistrates and police.—Every person is bound to assist
a Magistrale or police officer reasonably demanding his aid, whether within or without
the presidency towns,—

(@) in the taking or preventing the escape of any other person whom such
Magistrate or police officer is authorised to arrest ;

(b) in the prevention or supression of a breach of the peace, or in the prevention
of any injury attempted to be committed to any railway, canal, telegraph or public
property. )

(2) Against an order passed under sub-section (7) an appeal shall lie—

(@) to the court of sub-divisional magistrate, where the order is passed by

a village court ;

(5) to the court of session, where the order is passed by the court of the sub-
divisional magistrate,

within a period of thirty days from the date of such order or within a such long=zr period
as the appellate court may allow :

Provided that no appeal shall lie in any case in which a village court passes a sentence
of fine not exceeding twenty rupees or in any case in which the court of a sub-divisional
magistrate passes a sentence of fine not exceeding one hundred rupees.

18. The Chief Commissioner may at any time call for and examine the record
of any proceeding before a Village Authority, village court, sub-divisional magistrate
or Deputy Commissioner under section 17 for the purpose of satisfying himself as
to the correctness, legality or propriety of any finding, sentence or order recorded or
passed and after persuing the record set aside, modify or confirm such finding, sentence
or order §

Provided that where an order has been made by the court of session in an appeal

preferred under sub-section (2) of section 17, the Chief Commissioner shail not interfere
with such applellate order.

CHAPTER TIT

ADMINISTRATION OF JUSTICE BY VILLAGE AUTHORITIES

19, Whenever a Village Authority has been constituted for any village, the Chi
Commissioner may, by notification in the Official Gazette, appoint any tg\x:olm- mc:f:
of the members of the Village Authority to be avillage court during their term
of office as members of the Village Authority.

20. Notwithstanding anything contained in the Code of Criminal Procedure, 1898
e village court shall have jurisdiction concurrent with that of the criminal court

within the local limits of whose jurisdiction the village is situated for i
offences specified in the Schedule, g ed for the trial of all

2L (1) A case before a village court may be instituted by a compl
or im writing to a member of the village court.

(2) If the complaint is made orally, the member shall record the name of the com-
plainant, the name of the person against whom the complaint is made, the nature of
the offence and such other particulars, if any, as may be prescribed, and shall direct
the complainant to appear before the village court.

aint, made orally

22. (I) If upon the face of the complaint, or on examining the complaint, the village

court is of opinion that the complaint is frivolous, vexatious or untrue, it shall dismiss
the case by order in writing,

(2) 1If at any time it appears to the village court—
(@) that it has no jurisdiction to try the case, or

(b) that the offence is one for which the sentence which the court is co
to pass would be inadequate, or mpetent

(¢) that the case is"one which should not be tried by the court,
it shall direct the complainant to the proper court.

5 of 1898
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23. If in any case before a village court the complainant fails to appear on the Dismissal
day fixed, or if in the opinion of the court he shows negligence in prosecuting his case, gif“‘"‘iﬂ for
the court may dismiss the case for default, and such order of dismissal shall operate “etault
as an acquittal.

24. (1) If the complaint is not dismissed, the village court shall, subject to the f’ml'?“,di“E’
provisions-of section 53, by summons or otherwise require the accused to appear and e
answer the complaint. ;

(2) If the accused fails to appear or cannot be found, the court shall report the
fact to the nearest magistrate, who may issue a warrant for the arrest of the accused
and when arrested may forward him for trial to the village court or release him on
bail to appear before it.

(8) The village court shall, if possible, try the case on the day on which the accused
appears or is brought before it; but if that is not possible, the village court shall release
him on his executing a bond for a sum not exceeding two hundred rupees to appear
the court on any subsequent day to which the trial may be adjcurned.

25.  Notwithstanding anything contained in the Code of Criminal Procedure, 1898, Bar to ap-

there shall be no appeal by a convicted person in any case tried by a village court: peal from
Provided that the Deputy Commissioner or the sub-divisional magistrate, if satisfied g}evg’ﬁﬂd‘;

thal a failure of justice has occurred, may, of his own motion or on the application couyts, bug
of the parties concerned, cancel or modify any order of conviction or of compensation power to
made by a village court or direct the retrial of any case by a court of competent juris- order retrial.
diction snbordinate to him.

26. (1) A village court shall record its decision in writing and may sentence an
offender convicted by it to pay o fine not exceeding two hundred rupees or in default Power of
to imprisonment for a term nct exceeding one month. village courts
i i ; . . to impose
(2) When a village court ir-noses a fine under sub-section (1) it may, when passing ﬁ{,’léﬂ:,, to
the ovder, direct that whole or any part of the fine recovered shall be applied in payment award com-
of compensation for any loss or injury caused by the offence, pensation.
(3) When a person has been sentenced to imprisonment under sub-section (1)
in default of payment of fine, if such fine be ot paid within ten days of the passing of
the sentence or within such further time, if any, as the village court may allow, the
court mmay cause him to be ariested and may commit him to the nearest jail to serve
his senience:
Provided that notwithstandiny anything contained in the Indian Penal Code—

(@) the fine imposed by a village court shall not be realised from any person
who has served his term of imprisoament under this section;

(b) the person serving his term of imprisonment shall be forthwith released,
if the fine is paid befors Lie ex2iry of the ierm of imprisonment :
Provided further that no woman shall be sentenced to imprisonment in default of

payment of fine. )

27. When any person is convicted by a village court of an offence punishable Ei%w of
ander section 26 and no previous conviction is proved against him, if it appears to c.,;;%:_m
the said court, regard being had to the age, characier and antecedents of the offender release cer-

and the circumstances in which the offence was committed, that it is expendient— giiﬂ 0?;011-
{a) that the offender should be released after due admonition, the village court ai?m:ﬁ?in

may instead of sentencing him to any punishiment, release him after due admonition; gr on g;o-
or ation
(b) that the offender should be released on probation of good conduct, the é'gﬂgum

village court may, notwithstanding anything contained in the Code of Criminal
Procedure, 1898, instead of sentencing him at once to any punishment, direct that
he be released on his executing a bond for a sum not exceeding two hundred rupees
to appear and receive sentence when called upon during such period not exceeding
one year as the village court may direct, and in the meantime to keep the peace
and be of good behaviour.

Power of
village court
Z8. Notwithstanding anything contained in the Code of Criminal Procedure, 1898, '© E:‘:é!t oF
the village court may allow the parties to compound any offence tried by it. ?f?enmfns

29. The Deputy Commissioner or the sub~divisional magistrate either on appli- power to
cation made to him in this behalf, or on his own motion, may transfer any case from transfer
one village court to another or to any other court subordinate to him. criminal

ca .

30. Notwithstanding anything coatained in the Code of Civil Procedure, 1908 o

or in any other law for the time being in force but subject to the provisions of section 3f

and section 32, the village court and the erdinary civil court, within the local limits courts in

of whoss jurisdiction the village is situated, shall have concurrent Jurisdiction to try civil cases
the following classes of suits, namely :—

{e) suits for money due on confracts:
(b} suits for the recovery of movable property or the value of such property ;
_ (¢} suits for compensation for wrongfully taking or infuring movable property ;
and
() suits for damages by cattle trespass ;
when the value of the suit does not oxcesd five hundred ry pees.

W TR r e
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E&;ﬁ‘;t - 31. No suit shall lie in any village court—
be tried by (a) on a balance of partnership account,
Q,‘fr%: () for a share or part of a share under an intestacy or for a legacy or part
’ of alegacy under a will, .

(¢} by or against the Government or public officers in their official capacity,

-(d) by or against minors or persons of unsound mind,

(e) for the assessment, enhancement, reduction, abetment, apportionment,

© or recovery of rent of immovable property,

(f) for recovery of immovable property, or

() for enforcement or redemption of a mortgage of immovable property.
Local Jimits 32. No suit shail'lie inYanygvillage court, unless at least one of the defendants
ggén;?cg‘; resides within the local limits of its Jurisdiction at the time of the institution of the suit,
lage courts.  and the cause of action has arisen wholly or in part within those limits,
How suits 33. (I A suit before a village court may be instituted by a petition made oraily
may be or in writing, and if the petition is made orally, the court shail record such particulars

instituted. g may be prescribed,

(2) The plaintiff on instituting his suit shali state the value of the clajm.
Suits barred

By Bmitar 34. (I) Tf at any time the village court is of opinion that the suit is barred
ﬁin are not by limitation, the court shall, by order in writing, dismiss the snit, )

wiable by (2) If at any time it appears to the village court that it has no Jurisdiction to entertain
b the suit, the court shall direct the plaintiff to the proper court.
Dismisgal 35. If in any suit before a village court the plaintiff fails to appear on the date
of suits for  fixed or if in the opinion of the court he shows negligence in prosecuting his suit, the
default. court may dismiss the suit for default : !
Provided that a village court may restore a suit dismissed for default, if within thirsy |
days from the date of such dismissal the plaintiff satisfies the court that he was prevenied
; ; p :
by sufficient cause from appearing on the date fixed.
Summons to 36. If on receiving the petition the village court is satisfied that the trial of the
fgf?d:;t: suit may be proceeded with, it shall by summons or otherwise require the defendant -
and gnw_ to appear and answer orally or in writing the claim made in the suit, i3
it 37. If the defendant fails to_appear and the village court is satisfied that he has ]

decision. received notice of the date fixed for hearipg, the court may decide the snit ex parte :

Provided that any defendant against whom a suit has been decided ex parte may, 5
within thirty days from the date execuling any processes for enforcemeni of the decision,
apply orally or in writing, to the village court to set aside the order ; and the courts,
if’ satisfied, that the defendant did not receive due notice of the date of h

€aring or was
prevented by any sufficient cause from appearing on the date fixed, shall set aside the
No order  decision and shall appoint & day for proceeding with the suit.
;‘;w‘;““fﬁ{.. 38. No decision or order/of a village court shail be set aside under section 33 or
out notice  section 37 unless notice in writing has been served by the village court on the opposite
toopposite  party in the prescribed manner.

party. 3

s 2 3%. (1) Subject to the provisions of clause (¢) or clause (d) of section 31 the village i

village court may add as parties to 4 suil any persons whose presence as parties it considers 5

courts to necessary for the proper decision thereof, and shali eater the names of sual parties

determine in the register of suits, and the suit shall be tried as between the parties whose names

nacﬁseim are entered in the said register; :

pat Provided that when}any party is added, notice shall be given to Lim and he shal 4
be given an opportunity of appearing before the tiral of the suit is proceeded with, 5

(& In all cases where/a new party appears under the sub-section {1} during the

trial of a suit, he may require that the trial shall begin de rova.

Certain suits 48, Mo village court shall proceed with the irial of a suii in which the matter d irectly

aot d‘g be  and substantially m dlqute is pending for decision in the same court or in any other

-Ti-llfagey court in a previously inst:mte_d suit between the same parties or between parties under

aouIts. whom they or any of them clalm_.l or has been heard and finally decided in 1 suit beiween
the same parties, or betwesn parties under whom they or any of them claim.

D_ﬁ':'lﬂiﬂﬂd 41. When the parties or their agents have been heard and the evidence on both

;”osr%: sides considered, the village court shall, by written order, pass such decree as may seem

3 just, equitable and according to good conscience, stating

in the decree the amounts

payable as fees under section 45, and the amount, if any, paid to witnesses under section 51

and the persons by whom such amounts are payable,

Insiaimenis. 42. A village court in ordering the paymeni of a sum of money or the delivery

of any movable property may direct that the money be paid or the movable property
be delivered, by instalments.

Decision of 43.55The decisionfof a village court in any suit shall be final as between the parties
village coum (5 the Suijts,
to be final ;

bwipower to 8 Provided that the district ju;ligg may on applieationfof any party to the suii mads

oadea zetrial. within thirty days from the datefof the decres of thuﬁi]]ag: sourt, caneel or modify
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the decree or order of the village court or direct a retrial of the suit by the same or any
other village court or by any other court subordinate to him if he is satisfied that there
has been a failure of justice.

44. If the plaintiff or defendant in any suit dies before the svit has been decided, Death of
the suit may, subject to the provisions of clause (4) of section 31, be proceeded with Parties.
at the ins(ance of or against the legal representatives of the deceased plantiff or defendant,
as the case may be.

45, (Z) In all suits instituted in a village court a fee of one anna in the rupee shall Fees.
be payable in advance by the plaintiff on the amount of the claim upto fifty rupees,
and of half anna for every rupee of the claim above fifty rupees, and such fees shall
not be paid to either party.

(2) 1f the claim in the suit is decreed in full, the amount equal to the fee shall be
realised from the judgment-debtor together with the amount decreed,

(3) If the claim in a suit is decreed in part, an amount equal to a proportionate
part of the fee shall be realised from the Jjudgment-debtor together with the amount
decreed. -

(4) Any amount realised under sub-section (2) or sub-section (3) shall be paid
to the decree-holder.

46. (1) If the village court passing a decree is unable to effect satisfaction thereof, B
it shail grant the decree-holder a cerfificate to that effect stating that amount due to
him on account of the decree and the amount due on account of fees under section 45,

(2) Any decres-holder wishing to execute a degree of g village court may apply
to the court of the munsiff within the local limits of whose jurisdiction the village is
situated and shall present with his application a certified copy of the decree of the
viilage court ; but no application for execntion shall be entertained by the court of the
munsiff,—

(a) unless the village court has certified that it is unable to effect satisfaction
of the decres, and

(D) unless the application is made after the expiry of three months from the
date of the decree.

{3) In executing a decree of the village court the court of the munsiff shall have
the same powers and shall follow the same procedure as if it were executing a decres
passed by itself, g

47. An application for egecution of a decrse of a village court made after the Tamilan on
expiry of three years from the date of the decree or of any order under section 43 modi- for excou-
fying any such decree, shall be dismissed, althovgh limitation has not been pleaded : tion of

Provided that where the application is made for exccution of a decree or order o grmdﬂ“_ ez
enforce payment of a sum of money or delivery of any movable property which the

decree or order directs to be made at a certain date, the application may be made.within
three years from that date.

43. (I) Theprovisions of
(a) the Court Fees Act, 1870, before
(B} the Code of Criminal Procedure, 1898, and ::JI‘J:_?:
(¢} the Code of Civil Procedure, 1908,
shall not apply to any trial or any criminal case or civil suit before a village court.

{(2) The procedure to he followed by a village court in any criminal case or civil
suit and in the enforczement of its decisions, sentences, decrees and orders, and in the
method of forming a quorum shall be preseribed by rules made under this Act,

(3) The Indian Evidence Act, 1872 sljali 1ot apply in the trial of any caselor suit
by a village court but the village court shall observe ag far as possible the principles
underlying that Act.

42, (I) The village court shall be presided ever by the chairman of the Villg g¢
Authority if he is a member of the court. Persons

i . + sy £ i h
(2) I the chairman of the Village Authority is absent from a siiting of the village o &ﬁéic

court or if hie is not a mesmber of the court the court shail elect its own Fresident, over village
(3) Tn the case of difference of opinion among the members of the cours the opinion

of the majority shall prevail and the decisions and orders of the court shall be expressed

in terms of the views of the majority.

(&) 1In the case of an equality of votes the person presiding over the .court shall
have a second or casting vote,

50. No village court shall try any criminal case or any civil 'suit to or in_which Village
the Village Authorivy or any member thereofis a party or is interested. h ?outrlt_; nog
4 i o any
case oF
suit in
which-the
Village
Authority
Or any
member
thereof i
intereated.
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51. (1) Subject to the provisions of section 53 a village court may by summons or
otherwise send for any person to appear and give evidence or to produce or cause the
production of any document. :

(2) A village court shall refuse to summon a witness or to enforce a summons already
issued against a witness, where in the opinion of the court the attendance of the witness
cannot be procured without an amount of delay, expense, or inconvenience, which
under the circumstances of the cases would be unreasonable.

(3) A village court shall not require any person living at a distance of five miles or
more from the seat of the village court to give evidence or produce any document unless
such sum of money be paid to him as appears to the court to be sufficient to defray his
travelling and other expenses in passing to and from the court and for one day’s attendance.

(4) If any person whom a village court summons by written order to appear or
give evidence or to produce any document before it, fails to obey such summons, such
person shall be guilty of an offence and the village court may taken cognizance of such
offence and may sentence any person convicted thereof to a fine not exceeding twenty
rupees.

52. (1) The parties to criminal cases triable by a village court shall appear personally
before the court:

Provided thar the viilage court, if it sees reason so to do, may dispense with the per-
sonal attendance of the accused and permit him to appear by agent.

(2) The parties to civil suits triable by a village court may appsar by agent.

Explanation—In sub-section (1) and sub-section (2), “agent” means a lull-time
servant or a partner or a relative of the party whom the village court may admit as a
fit person to represent that party and who is authorised to appear and plead {or such
party.

(3) Notwithstanding anything contained in any law, legal practitioners shall not
be permikted to practise hefore a village court.

Z. Mo woman shall, against her will, be compelled to appear in person before
a village court as an accused or as o party or as a wilness.

54, All fees and fines imposed, all sums decreed or compensation awarded and
all sums due on bonds under this Act may be realised under orders of the village court
in such manner as may be prescribed.

55. Every village court shall maintain such registers and records and submit such
refurns as may be prescribed.

56. All proceedings before a village court shall be in Manipuri.

CHAFTER IV
Miscellzneous
57. (I) The Chief Commissioner may, by notification in the Official Gazette, make
rules for carrying out the purposes of this Act.
(8) In particular, and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the {ollowing matters, namely :—

(a) the preparation, revision and final publication of electoral rolls for election
of members of a Village Authority and the particulars to be entered in such rolls ;

(b) the preliminary publication of electoral rolls in the village to which they
relate ;

(¢) the manner in which and the time within which claims and objections as
to eniries in electoral rolls may be preferred and the authority by whom such claims
and objections may be decided ;

(d) the nomination of candidates, the time and manner of holding elections
and the manner in which votes shall be given ;

(¢) any other matter relating to elections to Village Authorities or election disputes
arising therefrom ;

{f) the regulation of the conduct of business of the Village Authorities and the
number of members necessary to form a quorum ;

(g) the regsters and records to be maintained and the returns to be submitted
by Village Authorities and village courts and the particulars to be entered in such
registers, records and refurns :

() the procedure to be followed by a village court in the institution, trial and
disposal of criminal cases and civil suits and the number of members necessary to
form a quorum of a village court ;

(i) the issue, service or execution of summons and other processes by village
courts and the issue and service of notice by Village Authorities ;

(j) the procedure for the transfer of crirninal cases and civil suits from one
village court to another village conrt or i any other court ;

(k) the procedure for the execution of decrees, orders and sentences of village
courts ;

(1) the fees to be levied by village courts for copies of documents and the
procedure to be followed in furnishing such copies : and

/
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{m) any other matter which has to be or may be prescribed under this Act.

568. The Manipur State 1lill Peoples (Administration) Regulation, 1947, in so Repeal and
far as it relates to the constitution and functions of Village Authorities and the adri- S2Vings
mistration of justice, Both civil and criminal, 5y courfs of i;zlla'gc'}‘[utﬁbﬁtfés, is hereby
repealed ;

provided that the said repeal shall not afzct—

{a) the previous operition of the said Regulation, or
(b) any right, privilege, obligation or liability acquired, accured or incurred
under the said Regulation, ur

(¢) any penalty, focfeiture or punishment in respect of any offence committed

under the said Regulation, or

(/) any investigation, legal proceeding or remedy in respect of any right, privilege,
obligation, liability, penalty, forfeiture or punishment as aforesaid, 3
and any such investigation, legal proceeding or remedy may be instituted, continued

or enforced, and any such penalty, forfeiture or punishment may be imposed as if
this Act had not been passed :

Provided further that subject to the akbove provisions, anything done or any action
taken (including any appointment or delegation made or any notification, instruction
or direction issued or any rule, regulation or form made or framed) under the said
Regulation shall in so far s such thing or action is not inconsistent with the provisions
of this Act, continue in force, and be deemed to have been done or taken under the
eorresponding provisions of this Act, unless and until it is superseded by anything
slone or any action taken under the provisions of this Act.

THE SCHEDULE
(See section 20)
OFFENCES TRIABLE BY A YILLAGE COURT

1 of 1871. i. Offences under sectivus 24, 26 and 27 of the Cattle Trespass Act, 1871 [for
extracts of these sections please see App.—A)

2. Offences under enastinonts (other than the Indian Penal Code and this Act)
or any rules and bye-laws made .ereunder which are punishable with fine only upto
a limit of two hundred rupees.

5 of 1861 3. Offences under sectivn 34 of the Police Act, 1861 [for extract of this section
please see App.—-Z]

4. Offences under the following sections of the indian Penal Code, pamely :— .
A ot 100, sections 100, 178, 179, 269,277, 289, 290, 294, 323, 334, 341, 352, 358, 426, 447,

448, 504 and ~i0 ; and when the value of the property in the opinion of the village
court is not over two hundred rupess, sections 379 and 411.

[ for extrats of these seetions please see App.—@ ||

RULT"; UNDER THE MANIPUR (VILLAGE AUTHORITIES
IN HILL AREAS) ACT.

[mphal, the 16th December, 1957
MNo. J/27/534.— Under Lits provisions. of Section 57(1) (2) of the Manipur (Village
Authoritié:s in Biii Areas) Act, 1956 (80 of 1956), the Chief Comnistioner is pleased
to make the fol.~+ing furiher rules for the conduct and election »f ~1embers of the
Village Authoritics, namely :—

I. 1In these rii'ss “the Act” meuns the Manipur (Village Authorities in Hill Areas)
Act, 1956 (80 of 1256).

2. The siectiva for Village Anthorities shall be held on such dsis we dates and
en such place o 1laces within the viliage as may be announced by the S.D.0. or if
there is no S5.D.2. the S.D.C. in c.harge: of the Subdiv;sxc_m within whose jurisdiction
the village in resnect of which the election shall be held hﬁ: The place or places at
which and the ¢at:s and hours between which the voters will attend for the purpose
of giving their vcis shall be notified by means of notice on the Notice Board of the
3.D.0. or 3.D.C. .3 the case may _be, and also by beat of drum in the village, not less
than 3 days before the date of election.

3. The election shall be held by the 5.D.O. or if there is no 5.D.0., the S8.D.C.
in charge of Sub-livision, or by such other officer as may be nominated by him in the
notice.  “Vhere there is no 8.D.0. or 5.D.C. in charge of a Sub-division, the functi e
of the 8.7.0. or 8.D.C. may be performed by the S.D.0. or 8.D.C. of the Head Quarters
as may be appeinted by the Deputy Comimissioner.

The officer holding the election under these rules shall be called the Election Officer,
4. On the day of clection, the Election Oﬁi?er shail announce the election, by
beat of drum and thereafter shall allow one hour's time for the clectors to assemble,

The proceedings of the election shall commence by the Election Officer explainin
n;fu?e and objects of the meeting to the assembled voters. g the
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5. {1) The Electoral rolls prepared for eleclions to Lok babha shaii be nsed for
the elections to the Viliage Authorities
(2) The Election Officer then shall call for objection, if any, about the eligibility
of any person to vote. No objection to a voter shall be entertained except on the ground
that he is not a person under whose name, as entered in the electoral roll, he claims
to vote. Such cbjection shall be summarily decided by the Election Officer whose
decision shall be final.

5. After objections to the eligibility of any voter have been settled in the manicr
aforesaid, the Blection Officer shall then ascertain the names of those present who wish
to offer themselves as candidates. Each such candidate shall be supported by at least
one of the electors present. The Election Officer shall suo moto or on objection taken
by any voters present reject the name of any candidate whom he considers to be dis-
qualified under section 4 of the Act and shall announce the names of the candidates
whom he considers to be qualified.

7. The Election Officer shall then proceed io take poll for each candidate recording
the number of votes given for each candidate in his own hand.

8. Bach voter shall be entitled to vote for as many candidates as there are but
shall not give mere than one vote for any candidate.

9. All persons wishing to vote must be present at the election. No vofe by proxy
or in writing shall be received.

10. Tf the number of qualified candidates is cqual to or less than the number of
members to be elecied, the Election Officer shall at once declare such candidates te
be duly elected and shal! take steps subsequently for the election of remaining members,

if any.

11. Tf the qualifiedfcandidate is in excess of the number of members to be elected
then the Election Officer shall put the name of each of the gualified candidates to vote
one by one and require the electors present, who may be desirous of giving their votes
]tlc; nv;te for them in turn by raising their hands. No elector shall raise more than one

12. After the number of votes for each candidate has been recorded, the Election
Officer shall then and there declare such candidates as have the largest number o
to be duly elected. In the case of equal number of votes being recorded in "1/5 -
two or more candidates, all of whom cannot be returned, selection shall be made from
such candidate by lot in such manner as the Election Officer may deem fit. The
candidates thus selected shall be declared duly elected ) '

13. The Election Officer shall immediately prepare, in his own hand,  iist of duly
returned candidates together with a return showing the following particulars and forward
it to the Deputy Commissioner within a week after the election and the Deputy Com-
missioner shall forward a copy of the same to the Administrator :

(a) total number of members required to be elected in the village*
of the Act. ge, His-3

(b) total number of electorsfpresent, objections, if any, raised again
any slector under Rule 5 above and the decision of the Election Officer -

(¢) number of persons offering as candidates for election,”any Oh,'ﬁ-lt:m;
if raizad under Rule 6 aboveTand the decision of the Elcctiou'l""bfﬁ‘cer
thereto ;

(d) total number of votes secured by each candidate whose name has been
put to vote ;

(e) declaration of persons electedfand result of lot if any ;

(f) any other matter which the Election Officer may desire to include in

the return.
S. C. BARDBAN,

Sem‘etglty (Law & Home),
Manipur Administration.

1. Published in the Manipur Gazette Extraordinary No. 74-E-39 dt. 16.12.57.
9. Tnserted by Govt. of Manipur L.S.G. Deptt. Notification No. 3/20/71 dt,16.7.71

SECRETARIAT.: L.5.G. DEPARTMENT
NOTIFICATIONS

Imphal, the 16th July, 1971

No. 3/20/71-Act/L.—In exercise of the powers conferred upon him by sub-secti
(1).and (2) of section 57 of the Manipur (Village Authorities g‘l Hill Areyas\i i-::‘:a[!gg;
(80 of 1936) read with Governiment of india, Ministry of Home Aftairs Nr)tiﬁéqtio.
No. F. 1/65/69-HMT dated 26th December, 1969 the Lieutenant Governor (Adfr;in'
¢rator), Manipur is pleased to make the following rules to further amend the m];.;-
of thegconduct and election of members of the Village Authorities published in th
Manipur Gazette Extra-Ordinary No. 74-E-39 dated 16th December, 1957, namely— @
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_The Manipur Village Authorities in Hill Areas (Conduct and Election of Members
(First Amendment) Rules, 1971.

L Short t_it_le :and commencement—(1} These rules may be called the Manipur
K:]iiagc ai‘xgufi:lonnes in Hill Arens (Conduct and Election of Members) (First Amendment )
nmes, 17/1.
(2) These rules shall come iato force at once.
1. Amendment of Rule 5.—For the existing Rule 5 of the Rules for Conduct and

Electi;:m of Members of the Village Authorities, the following shall be substituted,
namely—

“5 (1) The Electoral rolis prepared for elections to Lok Sabha shall be used for the
clections to the Village Authorities.

(2} The Flection Officer shall call for objection, if any, about the eligibility of any

person to vote. No objectinn 1o a vote shall be entertained eacept on the ground that he is

not a persun ubder whos: name, as entered in the electora! roll, he claims to vote. Such

objection shall be summurily decided by the Election Officer whose decision shall be final®.

huophal, the 17th Juy, 1971
No. 3;20/71-Act/L.—In exereise of the powers confarred by sub-section (2) of Section
3 of the Manipur (Village Authorities in Hill Areas) Act, 1956 (80 of 1956) read with
Government of Tndin, *inistry of Home Affairs Notification Mo. F. 1/65/69-HMT
dated 26th December, 1969, the Lieutenant Governor (Administrator), Manipur is
pleased to declare that all the hill villages in Manipur having 20 or more tax paying
honses shall have elected village authorities.

By order etc.,
O.P. MEHROTRA,
Secretary (Law) to the Govt. of Manipur,

Puplished in the Manipur Gazetee Extraordinary MNo. 33-E-19 dt, 20.7.1971.

Exirace of para 6 of letter no. 4/2/71 dated the 19¢h July, 1971 issued by the Chief
Secretary to all the Deputy Conunissioners, Manipur.

6. A futher decision taken is that the Village Authorities in the Hills and the Panchayas
at the valley will review all develpement in the village panchayai area and report to the
B.D.C. The Village Authority will automatically be the managing committee for Govt.
schoels in the village. The Panchayats under the Chairmanship of the Pradhan will
elect Managing Committee for each school i the area. These Village Authorities
and Panchayats will look after the overall functioning of the schools iseluding absenteeisna
amongst the staff. They will help to generate peoples’ effort to supplement Govern-
mental efforts in construction ete.”

APPENDIX—A

{ See entry No. 1 of the Schedule)
Extracts of Sections 24, 26 and 27 of the Cattle Trespass Act, 1871.
24, Penalty for forcibly opposing the seizure of caitle or rescuing the same.
Whoever forcibly opposes the seizure of cattle liable to be seized under this Act,
and whoever rescues the same after seizure, cither from a pound, or from any person
taking or about to take them to a pound, such person being near at hand and aciing
under the powers conferred by this Act,

shall, on conviction before a Magistrate, be punished with imprisonment for a period
notexceeding six months, or with fine not exceeding {ive hundred rupees, or with both.

26. Penaity for damage caused to land or crops or public roads by pigs.

Any owner or keeper ol pigs who, threugh neglect or otherwise, damages or causes
or permits to be damaged any land, or any crop or produce of land, or any public roud,
by allowing such pigs to frespass theveon, shall, on conviction before a Magisirate,
be punished with fine not exceeding ten rupees,

The State Government, by netification in the Official Gazette, may from time te
time, with respect to any local area specified in the notification, direct that the foregoing
portion of this section shall be read as if it had reference to cattle generally, or to cattle
of a kind described in the nctification, instead of tn nige only, or as if the words “fifty
rupees” were substituted for the words “ten rupees”, or as if there were both such
reference and such substitution,

27. Penalty on pound-keeper failing to perform duties.

Any pound-keeper releasing or purchasing or delivering cattle contrary to the
provigiens of ccotion 12, or {ailing to periorm any of Lae other duties imposed upos
him by this Act, shall, over and above any other penaity to which he may be.liable,
be punished, on conviction before a Magisirate, with fine not exceeding fifty rupess.

Such fines may be recovered by deductions from the pound-keeper’s salary.
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APPENDIX—B
(See entry No, 3 of ithe Schedde)

Extract of section 34 of L Police Act, 1861,

Punish " |34, An):r person whe, on any road or in any c_pep praca; or street or thoroughfure

for certain - Within the limits of any town to which this sectjon shall be specially extended by the

offences on  Siate Government, commits any of the ;f‘r.-ilow_ing offencen, to the obstruction, ineon.

Toads, efc. venience, annoyance, risk | danger or damage of the residenis or passengers shall, on
conviction before a magisirate. be liable 1o g fine not creeeding fifty rupees, or to
imorisonment with or without hard tabour not exceeding eight days, and it shall be
EETGL For any potiee office to rage o cusiody, without a Warrant, any porson who
within his view commits any of such offences, namely :—

if‘r'rsr—Slaughterjng caitle, furions riding, etc.—Any person who slaughtes any cattle
or cleansz ooy CRILALS, ABY 5orson WO fides or drives wiy caiije recklessly or furiously,
or trams or breaks any horge or other cattle ;

Secmrd—-Crm:lty to animals —Any persen who want only or cruelly beags, abuses or
tortures any animal ;

! Thfr.v’——()hstri.ming PASSENgErs—Any person who keeps any cattle or tonveyance of
i any kind standing longer thuan is required for loading or unloading or for taking up

or setting down Passengers, or who leaves any conveyance in such a manmner as to cause
inconvenience or danger o the public ;

Foure‘&—-Exposing goods for sale—Any person whe £xposes any goods for sale,

Fifth—Throwing dirt into streel—Any person who throws or lays down any dirt,
fifth, rubbish or any stones or building mateérial : ot who construces any cowshed, i
stable or the like, or who causes any offensive matfer to run from any house, factory, {

Sixth—Being found druni or riotous—Any  person who is found drunj or riotouy
or who is incapable of taking care of himself.

Seventh—Indecent exposure of Person—Any person who wilfully and indecent 1y exposes [
his person, or any offensive deformity or disease, or commits nuisancr |y casing
himself, or by bathing or washing in any tank or TESOTVOIT not being a_piaee set! apart
for that purpose. :

Eight—Neglect to protect dangerous places—Any person whe neglect - fence in
or duly to protect any well, tank or other dangerous place or structure,

APPENDIX—C
(See entrv No. 4 of the Schedule)
Extracts of sections 160, 178, 269,277, 289, 290,294, 323, 334,
341, 352, 358, 379, 411, 426, 447, 448, 504 and 510 of the Tndjan Penal
€ode, 1860 45 of 1860).
160. Punishment for committing affiay. —Whosver commits an affray, shajy be

with imprisonment of either description for a term which may extend to ope
er with fine which may extend to one hundred tupees, or with both.

178. Refusing oath or affirmation when duly required by public servant to make if,—
Whoever refuses to bi_nd himssif by ~p oath (or affirmation) to state the trith - .',_J
required so to bind himself by a public Servant les ully competent to re n;,g ‘tnhe'.l' e
shall so bind himself, shal] be punished with S:ple imprisonment for a (erm which

Punish~d
month,

may extend to:six months, or with fine which may extend to cpe thous: - ruper-. o
with both. '
26%. Negligent: act likely to spread infection of discase dangerous 1o Iiﬁ:.—-—Whoever

unfawfully or negligenthv does any act which is. and which he knows or Parc reason to
believe to be, likelv to spread the infection of any disease dangerous to o shall be
punished with imprisonment of efther description for a term which may extend I(o six [
months, or with fine, or with both. & 4 L )

277. Fouling water of public spring or FESEIVoir.—Whoeyer Volunt: r D
or fouls the water of any public spring or TBSEIVOIr, S0 as to render it less fi¢ for the
purpose for which it is ordinarily used, shall he punished with mprisonmeng of either
description for a term which may extend (o three months, or with fine which may extend
to five hundred rupees, or with both,

289. Negligent conduct with fespect 1o animal.—Whoeyer knowi i
omits to take such order with any animat in his possession asis sufﬁéﬂ:ﬁ? t(? rgu::Ig gg?::g
any probable danger to human life, or any probable danger of grievance hurg front such
animal, shall be punished with imprisonrent of either description for a term which ma
extend to six months, or with fine which may extend to one thousand rupees, ., -u]: .-f
both. 2

commits a public nuisance, in any case not otherwise punishable by this Code, s
be punished with fine which may extend to Lwo hundred rupees - & Shal




13

294, (Obscene acls and songs.—#hoever, to the annoyance of other,

(a) does anv obscene act in any public place, or
(b) sings, recites or utters any obscene song, ballet or words in or near any
public place,

shall be punished with imprisonment of either description for a term which may extend
to three months, or with fine, or with both.
323. Punishment for voluntarily causing hurt.—Whoever, except in the case provided
lor by Sec. 334, voluntarily causes hurt shall be punished with imprisonment of either
deseription for a term which may extend Lo one year, or with fine which may extend
to one thousand rupess, or with both.
334, Voluntarily causing hurt ou provocation.—Whoever voluntarily causes hurt
on grave and sudden provocation, if he ueither intends nor knows himself to be likely
to cause hurt to any person other than the person who gave the provocation, shall be
punished with imprisonment of either description for a term which may extend to one
month, or with fine which may extend to five hundred rupees, or with both.

341, Punishment for wrongful restraint.—Whoever wrongfully resirains any person,
shall be punished with simple imprisonment lor a term which may extend to one
month, or with fine which may extend to five hundred rupees, or with both.

352. Punishment for assaults or criminal force otherwise than on grave provocation.—
Whoever assaults or uses criminal force to any person otherwise than on grave and
sudden provocation given by that person, shall be punished with imprisonment of
either description for a term which may extend to three months, or with fine which may
extend to five hundred rupees, or with both.

Explanation.—Grave and sudden provocation will not mitigate the punishment for
an offence under this section, if the provocation is sought or voluntarily provoked
by the offender as an excuse for the offence, or

if the provocation is given by anything done in obedience to the law; or by a public
servant, in the lawful exercise of the powers of such public servant, or

_if the provocation is given by anything dope in the lawful exercise of thefright of
private defence.

Whether the provocation was grave and sudden enough to mitigate the offencey
is a question of fact.

15%. Assault or criminal force on grave provocation.—Whoever assaults or uses
criminal force to any person of grave and sudden provocation given by that person, shall
be punished with simple imprisonment for a term which may extend to one month,
or with fine which may extend to two hundred rupees, or with both.

Explanation.—The last section is subject to the same explanation as Sec. 352.

379, Whoever commits theft shall be punished with imprisonment of either description punishment
for a term which may extend to thres years, or with fine, or with both. for theft.

111, Whoever Jdishonestly receives or refaing any stolen property knowing or Baving pichonest
reason to believe the same o be stolen property. shall be punished with imprisonment m::ei‘?i?,g o
of either description for u term which may extend to thres years, or with fine, or with stolen pro-
both. perty.
426. Punishment for nischisf.—Whoever commits mischief shall be punished with
imprisonment of cither description for u term which may extend o three months, or

with fine, or with both.

447. Punishment for Icrimilmi trc:ipass‘—-Wh(_)ev_er commirs criminal trespass shali
be punished with imprisonment of either description for a term which may extend to
three months, or with fine which may extend to five hundred rupees, or wiih both,

448, Punishment of ho§1ae-trebpe1s~§,-~fwhoever commits house-trespass shall be punished
_ with imprisonment of sither description for a ierm which may extend to one year, or
with fine which may extend Lo one thousand rupees, or with both.

504, Whoever intentionally insults, and thereby gives provocatio~ to any person, ggsﬁ?agﬁgal

intending or knowing it to be likely that such provocation will causz him to break intent to pro-
the public peace or 10 commit any other offence, shall be punished with imprisonment voke breach
of either description for a term which may extend to two years, or with fine, or with of the peace,
both. X

510, Whoever, in a state of intoxication appears in any public place, or anyjplace Misconduct
which it is a trespass in him to enfer, and there conducts himselfs in such a man- in public by
ner as to cause annoyance to any person shall be punished with simple imprison- drunken
ment for a term which may extend to twenty-four hours, or with fine which may person,
oxtend to ten rupees, or with both.
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PUBLISHED BY AUTHOGRITY

No, 242 Imphal,  Tuesday, September 13, 1934 (Bhadra 27, 1506)

GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS
DEPARTMENT

NOTIFICATION
Imphal, the 18th September, 1984

No. 2;'2'}'/84—11;&,1’1..——7}16.fﬂllowi:’!g Act of the Legislature, Manipur which

recewed assent of the Governor on 12-9-84 is hereby republished in the
~Magnipur Gazette.

I. BIJOY SINGH,
Secretary (Law) to the Government of -Manipur,

THE MANIPUR (VILLAGE AUTHORITIES IN HILL AREAS)
(AMENDMENT) ACT, 1984

(Manipur Act No. 8 of 1984)
AN
: ACT
- amend the Manipur (Village Authorities in Hill Areas) Act, 1955
] (No. 80 of 1956).

BE it enacted by the Legislature of Manipur in the Thirty-fifth
ar of the Republic of India as follows:

1. (I) This Act may be calied the Manipur (Village Authorities f;‘g“ tide
Hill Areas) (Amendment) Act, 1984, | mencement

In section 6 of the Manipur (Viliage Authorities in Hill Amendment
1956, for the word “three”, the word “five” shall be of section 6.

Y e et il

oted at the - Directorate of Pig. & Sty., Manipur/350.C/1859.84.



